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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION. 113/2026

IN THE MATTER OF:

PANKAJ KUMAR ...APPLICANT

VERSUS
UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.

...RESPONDENT(s)

RESPONSE ON BEHALF OF UPPCB- RESPONDENT NO. 1 IN

COMPLIANCE OF THE ORDER DT. 24.04.2026 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL. NEW DELHI

I, Ankit Singh, aged about 38 years, S/o Shri Ajit Singh, posted as, Regional
Officer, Ghaziabad, do hereby solemnly affirm and state as under:
1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present

reply.
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2. That I, state that the contents of this reply have been drafted by my counsel on
my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That in the present matter, the Original Application (OA) has been registered
on the basis of a letter petition and enclosing therewith certain news items
regarding illegal operation of several units of Jeans dyeing, powder coating
and other metal melting in the densely populated residential area within
narrow streets near Mohan Halwali Wali Gali, Ward no. 20, Gagan Vihar,
Ghaziabad. The application and the news item disclose that though several
such units are operating, the action has been taken only against one unit which
has been closed/sealed after the blast by the concerned officials but the other
illegally operating units have been completely ignored. These illegally
operating units are causing pollution and violating environmental norms,

creating health hazard to the local residents.

4. That the present matter was listed for hearing on 24.02.2026, wherein the
Hon’ble Tribunal impleaded the Deponent as Respondent No. 1 and issued

notice therein for filing the response.
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5. That in compliance of the aforesaid order, the response on behalf of UPPCB

18 as under.

II. INSPECTION OF THE SAID SITE ON 29.04.2026

6. That the inspection of alleged sites were carried out by UPPCB officials on

29.04.2026 to ascertain the truthfulness of allegations.

7. That during inspection, a total of 06 illegal industrial units comprising:

e (2 jeans washing units,

e 03 powder coating units and

e 01 melting furnace unit
were found operating at Khasra No. 554 & 555, D-Block, Mohan
Halwai Wali Gali, Gagan Vihar, Ghaziabad. Local inquiry revealed that
the said activities were being carried out on a job-work basis in
residential premises without obtaining Consent to Operate (CTO) from
the UPPCB. That before the UPPCB officials reached the §ites, the unit
operators locked the premises and absconded. Accordingly, all the
premises were sealed by the UPPCB with the assistance of the local

police.

A Copy of the Inspection report and photographs have been annexed herewith as

ANNEXURE R-1.



8. That it was further observed that all the aforesaid units were operating in a
non-conforming/residential area where Consent to Operate (CTO) is not
granted by the UPPCB. Local inquiry further revealed that the said illegal units

were being operated from rented residential premises.

9. That further it is relevant to mention that UPPCB Ghaziabad has written a
letter to Electricity Department on dated 07.05.2026 requesting disconnection
of electricity of these illegal units operating in residential area of Mohan
Halwai Wali Gali, Ward no. 20, Gagan Vihar Ghaziabad.

A Copy of the letter dt. 07.05.2026 has been annexed with ANNEXURE R-1

as Annexure-II.

10.Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

s

DEPONENT
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VERIFICATION

Verified at Ghaziabad on this 9th day of May, 2026, that the contents of
the above affidavit from paragraphs 1 to 10 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

DEPONENT

ATTESTED

j {Sandegp Sharma)
Feg. Npb. 1186/9¢
NOTARY PUBLIC
Ghazigbad (U.P.)



1 1 ANNEXURE R-1

Action Taken Report on behalf of UPPCB in compliance of order dated
24.02.2026 passed by Hon’ble National Green Tribunal Principal Bench, New
Delhi in OA No.113/2026 In the matter of Pankaj Kumar Vs Uttar Pradesh
Pollution Control Board & Ors.

Background:-

Hon’ble National Green Tribunal Principal Bench, New Delhi vide order
dated 24.02.2026 in OA No.113/2026 in the matter of Pankaj Kumar Vs Uttar
Pradesh Pollution Control Board & Ors. regarding alleged environmental pollution
caused by illegal operation of polluting units in the densely populated area within
narrow streets near Mohan Halwai Wali Gali, Ward no. 20, Gagan Vihar

Ghaziabad passed the following order:-

13

........ 1. This Original Application (OA) has been registered on the basis of a letter
petition and enclosing therewith certain news items regarding illegal operation of
several units of Jeans dyeing, powder coating and other metal melting in the
densely populated residential area within narrow streets near Mohan Halwali
Wali Gali, Ward no. 20, Gagan Vihar, Ghaziabad.

3. The OA raises substantial issue relating to compliance of the
environmental norms. Hence, we implead the following as respondents in the
matter: -

(i) Uttar Pradesh Pollution Control Board, through the Member Secretary

(ii) District Magistrate, Ghaziabad

(iii) State of Uttar Pradesh, through the Secretary, Environment

4. Issue notice to the above respondents for filing their reply affidavit at least one
week before the next date of hearing. Registry is directed to serve the above

1

respondents and prepare Memo of Parties......
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In compliance of Hon’ble NGT order dated 24.02.2026, inspection of
alleged sites were carried out on 29.04.2026 to ascertain the truthfulness of

allegations. The observation/ATR of sites along with photo graphs are as follows:-

S. | Unit Premises Owner of | Nature Observation Action Remark
No. unit and | of unit | made during | taken
Mob. No. inspection
1. Khasra no. 554 | Shri Tinkal Jeans_ During the | Premises | Even
& 555, D-|9582729980 | Washing | inspection from | has been ?nesi())er:zttigfl
Block Mohan local inquiry it | sealed by | team
) ) ) reached
Halwai  Wali revealed that jeans | UPPCB the site
Gali, Gagan washing activity on | with the | the unit
Vihar job  work takes | help of fo\ZE:fi the
Ghaziabad place inside the | local gate and
premises. Police left.
2. | Khasra no. 554 | Shri Anuj Jeans During the | Premises | Even
& 555, D-|9211963098 | Washing | inspection from | has been ?rfs%égt:glel
Block Mohan local inquiry it | sealed by | team
) ) ' ) reached
Halwai  Wali revealed that jeans | UPPCB the site
Gali, Gagan washing activity on | with the | the unit
) ) owner
Vihar | job  work takes help of locked the
Ghaziabad | place inside the | local | gate and
|
‘I premises. Police left.
3. Khasra no. 554 | Shri Powder | During the | Premises | Even
) ) ) before the
& 555, D-| Sandeep Coating | inspection from | has been imspection
Block Mohan | Kumar local inquiry it | sealed by | team
Halwai  Wali | 8527149670 revealed that | UPPCB | Feached
I the site, |
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| Gali, Gagan Powder  Coating | with the | the unit |
. . . owner
Vihar activity on job |help of locked the
Ghaziabad work takes place | local gate and
inside the | Police left.
premises.
4. | Khasra no. 554 | Shri Ramesh | Powder | During the | Premises | Even ,
& 555, D-|9958139886 | Coating | inspection  from | has been pefore Fhe
1mspection
' Block Mohan local inquiry it | sealed by | team
Halwai  Wali revealed that | UPPCB reacl}ed
the site,
Gali, Gagan Powder  Coating | with the | the unit
. .. : owner
Vihar activity on job | help of locked the
Ghaziabad 'work takes place | local gate and
inside the | Police left.
premises. |
5. Khasra no. 554 | Shri Ramesh | Powder Duri_ng_ ~ the | Premises | Even
& 555, D- 9958139886 | Coating | inspection  from | has been | 0SiOrC the
’ mspection
Block Mohan local inquiry it | sealed by | team
Halwai  Wali revealed that | UPPCB reached
the site,
Gali, Gagan Powder  Coating | with the | the unit
: .. : owner
Vihar activity on job | help of locked the
Ghaziabad work takes place | local gate and
inside the | Police | 1Tt
premises.
6. Khasra no. 554 | Shri Baba Melting _'Iiuring the | Premises | Even
& 555, D- Furnace |inspection  from | has been ‘pefore Fhe
mspection
Block Mohan local inquiry it | sealed by | team
Halwai  Wali revealed that | UPPCB reached

the site,




14

Gali,  Gagan | ‘ Melting  Furnace | with the | the unit
: .. owner
Vihar activity takes place | help of locked the
Ghaziabad inside the | local gate and
: . left.
premises. Police

e During the inspection it was observed that the sqid illegal units are operating
in the residential area of Mohan Halwai Wali Gali, Ward no. 20, Gagan
Vihar Ghaziabad without haying the CTO of the UPPCB as prescribed under
the Air (Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act, 1974.

o All the locations mentioned above were found existing in the non
conforming area and UPPCB does not issue CTO in such areas.

e At the time of inspection, the unit owners locked the premises and
disappeared due to which information about the premises owners could not
be ascertained, however from local inquiry it revealed that these units are
operating in residential premises on rent basis.

e It is also pertinent to mention that District Magistrate Ghaziabad vide its
order dated 23.03.2026 has formed a Committee regarding
surveying/sealing/electricity disconnection of illegal units operating in
residential area of Tehsil Loni, District Ghaziabad and action is being taken
by Committee from time to time. Copy of letter dated 23.03.2026 is attached
here with as Annexure-I

e UPPCB Ghaziabad has written a letter to Electricity Department on dated
07.05.2026 requesting disconnection of electricity of these illegal units
operating in residential area of Mohan Halwai Wali Gali, Ward no. 20,
Gagan Vihar Ghaziabad. Copy of letter dated 07.05.2026 is attached here

with as Annexure-II
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Photographs of sites taken during visit are as follows:-

(1) Premises of Jeans Washing unit operating by Shri Tinkal.
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(ii) Premises of Jeans Washing unit operating by Shri Anuj.
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Ghaziabad, Uttar Pradesh, india

(iii) Premises of Powder Coating unit operating by Shri Sandeep Kumar.
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Ghaziabad, Uttar Pradesh, India
-

264, Tutasi Niketan, Gagan Vihar, Sahibabad,
Ghaziabad, Uttar Pracdesh 2010086, india

Lat 28.7005815° Long 77.331218<

Wednesday, 29/04/2026 12:34 PM GMT +05:30

Ghaziabad, Uttar Pradesh, India

Uttar Pradesh, India #*=
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(v) Premises of Melting Furnace unit operating by Shri Baba.
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The above action taken report is being submitted for kind perusal and
necessary action.

(S.P. Singh) (Vipul Kumar)
AEE AEE
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" ... The recommendation is that the state electricity board should also be asked to ensure that

permission for electricity / augmentation is not given toi the industry without NOC from the State Pollution
Control Board.............. " .
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